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Waas

) The Uh;on of Indla through

- Mr.N.C Salnl, .
- Advocate for the )

-Mr B. T Bhalerao,, e . t . -

BEFCRE THE CENTRAL ADMINISTRATIVE TRIBUNAL
NEW BQMBAY BENCH '

Cr;glnal Appllcatlon No, 754/90

Shrl Blsmlllah Shalkh Son of .
Shri D.Shaikh," t ' e
Residing at Block No,16,- IInd floor, .

" Kahkashan Hsg. Society,

Govindwadi, Kalyan, Dist. Thane, - - ~ ' }... Applicant

Vs.

l. The General Manager,
'Centra¢ Rallway, .Bombay V T,

2. The Senior DlV1510nal Rallway SR f
° Manager, ’
Central: Rallway, Bombay, Ve T.'.

3. The Senlor ‘Divisional Personal
" Officer, Central Railway, = , IR .
~ Bombay V.Tg co . o " wess Respondents .

L3
.

— o VY

Appllcant

Head clerk in .the -

| office of DRM, Central Rallwoy .
_Bombay V.T. - :

—~—

i - CCORAM 3 Hoh'b%e Member Shri D.Surya Reo, M(J)

" Hon'ble Member = Shri P:§.Chaudhuri, M(A)

CRAL JUDGEMENT . DATED 't 9.11.1990

" (PER D.SURYA RAO)

M(J)

Applibént hé;ein_now,working as Dy,Chief Controller,

‘ Central Railway, Bombay, V.T. is aggrieved by order No.BB/

P/T/A/M dated:6,9.l990 (Annéxure D) to the application)

B



seeks a direction that tne-bnder'mayubefdeclared illegal‘

1whereby'he was informed that his pay was wrongly fixed.

- . BY this-order.it'is'propeeed'to_reflx hls'pay from time

*

to time. and lf,is directed that in case- any overpayment b

has been nade, it will be reeoyered through regular pay

-

+ sheets., The applicant contends that no notice was issued

and so the'impugned .order of 6,9.1990 is illegal, He

\‘

and’void and that the'action being taken by.the respondents

' to reduce his pay by about Rs.SOO/- from month to month and-

~

. " thar' recevery‘of alleged overpayment be stopped Theé
-fapnlicant had made a.represenﬁaﬁlon.dated 28,9.1990.t6
. the Diyisional.Railnaijanager, Central Railway, Bembay,

: VaTg; but.ne action hasaneen.taken thereon.

’

_ 237 v The appllcant 1s represented by learned counsel-

t

- Mr. N.C &alnl.' Shr1 B. T Bhalerao, Head Clelk in the

Rl

:‘9ff?c9 of.DRM Central Rallway, Bombay V. T-, is present
.“efqr.fne‘feabondents;_ After'hearlng learned counsel for the
5,dapnlican£ end-énri B.T.Bhalerae .and°perusing- tne'applica-

'tlon.and the materlal papers filed therelnl-and the )

.appllcatlon/representatlon dated 28 9 1990 preferred by .

-

v.the appllcant, we are of the view that ~this appllcatlon

p— .

_can be dispbsed of ‘at the stage f - admission w1th a

r

..3.‘



o b

. M

‘direction to the Divisional Railway Manager, Central

Railway, Bombay, V.T. to dispose of the representation
made by the applicant dated 28.9,1990 within a period

of two months from the date of recéipt of & copy of

“this order., Further, the operation of the impugned order

dabed 6.9.1990 will be stayed tlll thlrty days after the

2

dlsposal of the representatlon dated 28 9 1660 made by the

,appllcant.

‘3%  We aiSpose of the'ébpliCationvat the admission stage

" itself With.this direction.  There is no order as to costs.

(P S Chaudhurl) - o - (D Surya Rao)

. -

'M(A) o L i M(J)



